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[Placed in Library, See No. LT-
4201/79]).

MR. SPEAKER: Mr,
Bosu.

Jyotirmoy

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
following reports of the Committee
on Public Undertakings....

MR, SPEAKER: No, no, not that.
You have raised some objection in
respect of item No. 5.... You have
2 many subjects,

SHRI JYOTIRMOY BOSU: You see,
Sir, this sub-item No. (2). The year
under reference is  1975-76. = How
many times you have cautioned and
warned the Ministers to see that
things are done promptly?

MR. SPEAKER: When the Audit
comes, there is always some difficulty.

SHRI JYOTIRMOY BOSU: Then
you come t5 - sub-paragraph (ifi).
Your clear direction is that the state-
ment showing the reasons
delay should be circulateq earlier to
the Members so that they can have
a look at it. ‘It has net been done.

" You kindly see. -

MR, SPEAKER: You are right.

SHRI JYOTIRMOY BOSU: It has
not heen done, You ask their expla-
nation, ’ .

MR, SPEAKER. Mr. Minister, I am
addressing  you' generally, Whenever
there is.a:delay, the rule requires

for the’
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you to give the:reasons for the delay
and that should be circulated to the
Members, "It *ig not being done.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): S8ir,
A statement is tabled explaining the
reasong for the delay. But if it is your
desire, it will be circulated.

SHRI JYOTIRMOY BOSU: We see
vour directions are always thrown
into the waste-paper basket by the
government.
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SHRI JYOTIRMOY. BOSU: I have
the same objections here also.

MR, SPEAKER: You pleasg note
down his objection.

EMPLOYEES’ PROVIDENT FUNDs (AMDT.)

ScHEME, 1979 AND NOTIFICATIONS UNDER

CoarL Mines P. F. aNp MISCELLANE~
oUs PROVISIONs ACT, 1948

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): I beg to lay
on the Table—

(1) A copy of the
Provident Funds (Amend-
menty Scheme, 1979 (Hindi
and English versions) pub-
lished in Natification  No.
G.S.R. 462 in Gazette of India
dated the 24th "March, 1979,
under sub-section (2) of gec-
tion 7 of the Employees"
Provident Funds ang Miscel-
laenous Provisions Act, 1952.

Employees’

[Placed in Library. See No. LT-
4204/179].

(2) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under section
7A of the Coal Mines Provi-
dent Fund and Miscellaneous
Provisions Act, 1948:—

(i) The Coal Mines Provident
Fung (Amendment)
Scheme, 1879, published
in Notification Nbo, G.S.R.
463 in Gazette of India
dated the 24th March, 1979.

(ii) The Andhra Pradesh Coal
Mineg Provident Fund
(Amendment) Scheme 1979,
published in  Notification
No. GS.R. 464 in Guzette
of India dateq the 24th
March, 1979,

(ili) The Rajasthan Coal Mines
Provident Fund (Amend-
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ment) smme, 1979, pub..
lished in Notipcation  No.
G.SR. 465 in Gazette of
India gated the 24th March,
1978.

[Placed in Library, See No. LT-
4205/79].

SHRI JYOTIRMOY BOSU: I tried
my leve] best to trace the Gazettes
mentioned in item (1) and (2) (i),
(ii) and (iii) in my office but I could
not lay my hands. Mine is 5 well-
organised office. But I could not see
any of these Gazettes.

MR. SPEAKER; You have not
glven notice, -

SHRI JYOTIRMOY BOSU:; How do
you expect us to function? We do
not know what is ijn the Gazette and
you went us to rely on the Gazette.

MR, SPEAKER: Mr. Bosuy, is it not

available in the Library?

SHR! JYOTIRMOY BOSU: ] am
on’ the Mailing List and I get the
Gazette direct from the Government
of Tndia Press. These Gazettes have
not come. I am telling you, Sir.

MR, SPEAKER: Whether it is plac~
ed in the Library or not—I wilj check
up. )

NOTIFICATIONS RE, FLOOR COVERINGS:
MANUFACTURED WITHE MANNUAL AID
ETC. AND RE, SMALL SCALE INDUSTRIES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table a copy each of the fol-
lowing Notifications (Hindi and Eng~
lish versions) issued under the Cen-
tral Excise Rules, 1944:—

(1) G.S.R. 256(E) published in
Gazette of India dateq the 21st
March, 1979 together with an expla- .
natory memorandum  regarding
exemption to floor coverings. manu-



